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..Abstract of th.a P'1'ocee.cli119s qf tl1c Oormcil 'if Ilic Oover~10t• Oene1•al .Qf India, 
assembled for the 11urpose of rnakiug Laws cmcl Regulatio118 ttndcl' tl~c 
provi8lo1z8 of tlie .JJct of p,.,.liammt 24 aml 25 '/Tic., cap. 67. 

The Council met nt G0Ycrn111cnt House on Friday, tho 12th Jnnun1·y 1806. 

PUESENT: 

IIis ExcC'llency the Viooroy :md Go\•crnor Oenel'nl of Indin, p1•esltlirlg. 
IIis Ilonoul' tho Lieutmmnt·Go'fernor bf Dcngal. · 
Tho Jion'hle IT. Sumnor 1\fainc. 
The IIon'hle W. G1·oy. 
The Hon'ble G. Noble ~'nylor. 
The Hon'ble Colonel H. M. DUl'aud, C.D. 
Tho Hon'ble J. N. Dullen. 
The Hon'blo !foluirnji Vijnyarama Oaj:11mti Rij DaMdur of Vfaianngram. 
Tho Hon'ble Rajt\ Sahib Dyd.l Bnluidur. 
The Hon'ble W. Muir. 
Tho Hon'ble D. Cowie. 
'l'he Ilon'ble Stewart St. John Go1·don. 

RURAL POLICE ACT AUE~DMENT DILL. 
The Hon'bfo AIR. Mum. movecl that the Report of the Select Oommittco 

on the Dill to amoncl Act No. II of 1805 (to provide for tho maintenance of the 
Rural Police in tho '11enitories uncler the governmont of tho Lieutenant~ 
Governor of the North-Western Provinces and elsewher<J) be. taken iuto consid-
eration. He said thnt be had had the honour to present the Il.cport of the Soleot 
Committee l11St Friday, nnd he then explninod the slight olterntion n·hich hnd 
been mndc by tho Committee in the Dill, in order to pl'oyido for tho oal'cfql ex-
ercise of the aut.hority conferred by the Dill. As the Report hnd now boen in 
the hnnds of Members fo1• a week, ho bogged to move tl1nt it bo taken into 
consideration. 

The :l\Iotion was put and ngrccd to. 

The Ilon'ble Mn.. Mum. also moved that tho Dill as amended be pnssed. 

Tho Motion wns put nnd ag1·ccd to. 

INDIAN RAIL,VAYS' ACT AMENDMENT DILL. 
The IIon'ble MB. 'l.1ATLOB introduced the Dill to amend Act No. XVIII of 

1854 (relating to Railways in India), and moved thn.t it ho rcforrccl to n Select 
Committee with instructions to report in six we<. 1. Ho snid that a few weeks 
3go, when ho bad asked for leave to introduce a"Dill to amend tho ln.w 1·clatin•P 
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-in tl1eir nnturc, and, further, there was no intention whatever to press the p1-esent 
Dill through nny of its stnges. Opportunity would be given for the fullest nnd 
freest discussion ; the opinions nnd vie\Vs of 11.U the Officers nt the hend of 
the various Railwn7s \Vould be obtained, and if necessary the London Doards of 
tho different C~mpnnies would be consulted before the Bill became law. 

'l'lie Motion wns put nnd ng1·ec<l to. 

BURMESE RECORDERS OOURTS' AOT AMENDMENT DILL. 
The Hon'ble l{R, MAINE introduced the Bill to amend Act No. XXI of 

1868 (to constitute Ileco1·ders Courts for tbc Towns of Akynb, Rangoon, · nnd 
:Moulmciu in Dl'itish Burmnb, nnd to estnblish Ootll'ts of Small Co.uses in tho 
so.id 'rO\vns), and move1l that it be refe1·1·ecl to n Select Committee, with in· 
structionR to 1·eport in one month. Ilo said that this 'vns n Bill which llnd been 
publishccl by their la.to Collenguc (Mr. Jl:irington) with llis Excellency's per· 

. mission, nnd bore Mr. Ilnrrington'a name upon the bnck. Tho Act which it 
11rofessed to a.mend, Act XXI of 1863, provided for tbe constitution of Record-
ers' Courts fo1· the Towns of Akynb, Rnngoon, nnd Moulmein in Bridsh Burm:i.b 
nnd 11dinitted of the o.ppointrnent of a Recol'der for enoh of those Coud11. But 
in the commencement of these ne\V Courts in British Burmah, His Excellency 
in Council ho.d thought fit to &lupeud the establishment of the Recorder's Court. 
at Akynb and to appoint only one Recorder for the two Courts of Rangoon and 
Moulmein. Now the fnots, he believed, had justified His Excellency's caution, 
because, from information which hnd 1·ecently renohed him (~IR. MAINE), he was 
inclined to think that the united business of tho two Courts did not suffice, or 
at all events did not more than suffice, to fill up the time of a single Recorder. 
But tbero 'vere some inconveniences in having but one Recorder for two Coui·t11 •. 
Be could not be in two places :it the s3mo time, o.nd therefore, ns Mr. Harington 
hnd said in his Statement of Objects and Reasons :-

11 Althongh a Heco1·tlcr'1 Cour~ li:l8 been esta\,lished undor Act XXI of l '!68 at Moulmein 
&!I well ns nt llo.ngoon, there is only one lteoorder for both Courts, nnd during the timo that 
he is engngod in holding sittings at one of these ploces, ther11 is no pel'Son present in the Court 
nt the other pince who hne power to make the inlorlooutory orders which nre occasionDlly re-
quired iu D suit ; nucl the consequence is that very serious inconvenient.'8 often ensues, which 
in some cases nniounta to po1itiva injustice, nnd causes very serious losa or injury to the 
parties. " 

And then Mr. Ilnrington went on to say:-

"Tho present Bill proposes to supply this dofect by empowe1·ing the Registrar of each 
Court, who is alway a on the 1pot, to make onlcn for arrest or nUaohment of property before j 11dg-
mont, for the pl'Otection nnd mnnngemcut, during litigntion, of property in dispute, and for 
injunctiona restraining brenche1 of cont1·not or wrongul acts." 

Tho Council would ~ndorstnnd thnit the Registrar wns a. permn.nent Officer 
nlwnys on tho spot, and that 110 was nn Officer of some responsibility, for 
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in the original Act (XXI of 1E03) lie wna ompow"rcd to <'X('rciso tho functions 
of a Small O:mso Conrt .Tudgo in suit$ uot oxceecling in umount or l'nlno 200 
Rupees; and His R~cellc11oy in Council h11d tho powcl' to girn him highor 
powers ns n Smnll Q4uso Coud Judge to a consiclerably forger amount. 

The only Section of tho Dill, beyond thoso which were nwrl·ly foolinicnl 
nnd intended to l'nrry out tho objoot in view, wns that which provid1•cl for nn 
noting RccordcJ.' bt•iug oi;cnsionnlly nppointecl in British J.Jurmnh. '!'ho Act to 
be am~ndccl morely saicl that, when t.ho Uecol'dcr wns nhs<'nt, the Commissioner 
of the Town should not DR Recorder. i'liat wns ve:1·y well &o far os occnsionnl 
brief abscnco went. Dut when n permanent Recorder hncl tnken fifteen months' 
Jenve, of course jt llO.S not to ho expected thnt tho Commissioner sbould nssume 
bis functions du1·i11g lais nbsence to tho detriment of hiR own }lropcr duties. 
Tho residents ''"ere nlso entitled to expect that tho ncting Iloooa·dcr shonld 
lm,v- th(j some qualifications a• the 11ermnnent Ueoordel'. Dis Excellency in 
(., .. n oil had got over the difficulty in the 11resent case by deolnring the Office of 
t11u Itecorder to be vncant, nod by appoin tiug a nelV ltecordcr on the undcr-
stnuding tl1nt bis nppoinmcnt 'vould be recnllud on tho i·eturn of the former 
Recorder. 

The Motion was put and agreed to. 

The following Select Oom:ir.ittecs were nnmed :-

On the Dill to nmend .A.ct No. XVII of 1854 (relating to Rnilways in 
lndia)-Ilis Honour tho Lieutenant·Gow-crnor, tlie IIon'ble .Messrs. lfnioe, 
Bullen, Cowie, Gordon and the Mover. 

On tbe Bill to nmcnd Act No. XXI of 1865 (to constituto Reoordcrs' 
Courts for the Towns o! Akyab, Rangoon, and Moulmein in British Durmnb, 
and to establish Courts ·or Small Causes in the snid 'fowns)-1'he IIon'ble 
Messrs. G;ey, 1'aylor, Gordon nnd the Mover. 

The Council ndjournud till the l!ltl~ Janunry. 

CAJ.CUTTA, } 
WHITLEY STOKES, 

4.11l. Sec!J. lo t11c GoTJt. of Indit1, 
.Home Dept. (Le9i8laUoc.) 


